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HOM® BLE MR .KULDIP SINGH, NENMBER (JUDL 3
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20 C, Sec.iv, DIZ Areaz,
S .Bhagat Singh Marg.
Gele Market, Mew Deihi.

Z. Shri Manoctranjan Singh,
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. S/o0 Late 3hri Guman Singh,
- F-~180 A, Pratap Vihar,
Gaziabad (U.P.).

4. Shiri Sumer Singh.
S/0 lLate Shri Ram Math Singh,
B 2/2. Adruligang. New Delhi—-49.

5. Shri Y1 jay Rumar,
S/0 Shtri HKaran Singh.
H.MNo.4886, Ashok Mohaila,
Gali Ho.7. Nagloi,
Mew Delhi.
B. Shri Suresh Kumar (1,
S/c Shri Om Prakash Bhardwaj,
H.No. 338,
vill.& P.O.Pehtad Pur (Bangar),
Deihi—-42.
i. Shiri Virender Singh,
& S/c Shri Dhani Ram,
Village—Sukarali, District-Gurgaon{Haryana).
8. Shri Ratan Lal. C

5/0 Late Shrit Phool Singh,
H.No.130, Vill.& P.O.Pehiad Pur(Bangar),
Dethi—-42.
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{By Advocate: Shri T.C.Agarwalil
VYersus
1. Secretary, .
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N

The Principal Informing Officer,

Press Information Bureau,

Government of India, Shastri( Bhawan.

New Delhi-110001. —RESPONMDENTS

By Advocate: sShiri S.K.Gupta}

\//’\"
13




DR DER

‘ By Hon'bie Mr Kuldip $imgh.iemnber(Judl )

=

This 1s a joint DA filed by B applicants as
they are aggrieved of the inaction on the part of the
respondents. They claim that they are worling as Casual

Worlkers fotr more than 12 years or more and have been

|
granted FTemporary Status from 1.9.1883 as per DOP&T
Scheme vide Annexure A-1.

.3 Z. it Is furither atleged that a DPC was held in
1998 but regularisation was withheld since tespondent
o . 1 was directed to prepare combined seniority list of
all temporary status casual workers working (n  tne
Ministry of I1&B and 1ts media units - all india and
regutarise as per that seniority list.
3. It Is submitted that the said seniority list
was chalienged by scme other casual Temperary Status
Group D' empioyees, namely, Charan Singh and Others Vs.
u.o.t. and directions were issued to the respondents to

N the effect that the respondents shall regularise the
applicants irn the said OA against the avaiiable post I
therrr respective offices where they had been working in

accofrdance with the reservation roster for OBC and as per
the DOP&T Scheme dated 10.8.93

4, The applicants submit thal since they are alsc
simiiatrly situated persons and similar reliefs they are
seeking against .the same respondents and since socms
vacancies had become available, so the respondents be
directed to fill up vacancies from the local units.

5. I't was also submitted that the DOP&T Scheme of
10.9.83 also envisages ttie regularisation in  the same

it o so 1t o1s 1llegal If a combined sentoriity list of all
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the workers on  ail indra basis i S i ssued and the
temporatry status people are asked to be regu!arised i
difierent units. Thus it is prayed that the respondents

be directed to regularise the applicants as Group 'O

emplovees against all the vacancies which had fatien

vacant from time to time. According to the seniority of-
the applicants 1t should be declared that the

respondents’ action of regularisation on the basis of
inter se seniority list 1s illegal.

6. The respondents are contesting the OA. They
have filed their counter—-reply. The respondentis submit

that a lol of fitigation hhad been going on for
regularisation of casual workers. One set oi such

persons s Ram Dhan and 25 others who had aisoc filed an

OA 1826/91 wherein directions were issued to consider the

regularisation of the applicants in the Group D’ posis
arising in the Ministry of Information and Broadcasting
including its offices n Delhi and consider their
regularisattion in such vacancies tn accordance with their
respective [ength of service and i1 case no vacancies
exist in the Ministry of 1&B and 1ts offices in  Delhi

then the applicants should be adjusted against vacancies
of Group ‘DT staff in other
ministries/departments/attached/subordinate offices for
appointment i1n accordance with the scheme.

T. Similarly another set of 28 casual labolurers
filed OA 1079/95 wherein also directions were issued to
regularise/adjust the applicants against Group 'C° posts

as per OA 1B26/91 and in view of these judgments the

respondents have stated to make efforts +to locate
vacancies in other media wunits also that is why a
combined seniority fist was prepared. So even media
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4.

units  working outside Delhi were aiso directed to look
for wvacancies of casual workers and to anticipate where
sacancies are likely tec occur and oniy then appointments
calhn be made. So a total of 43 persocns cut of combined

sentority list had been regularised.
8. it is admitted that Chatran Singh and cother
filed a case at Principal Bench, MNew Delhi chatllenging

the order issued by Films Division, Mumbai calling them

fer interview at New Delhi for interview to be heild at
NHew Delhi on 2.6.2000 feor censidering suitability for
appointment to the post of Mazdoor, Peon. Pacler etc. sc
it is submitted that the respondents are thus mab ing

1

serious efforts to implement the regularisation oi casual
{abourers by virtue of the senicority as reflected in the
combined inter se seniority.

g. { have heard the learned counsel for ihe
parties and gone through the records of the case.

10. The fearned counsel for the applicants
supbmi t ted that as per the DOP&T Scheme of 10.8.83 the
applicant cannot be asked to go from one unit to another.
Besides that he has submitted that on-the basis of the
judgment given in Charan Singh s case (Supral by the Full
Bench of the Feitbunal ., the respondents are bound to
regularise Lhe persons as pel the seniciiiy maintained at
uni t based system.

bl The learned counsel for the applicants
submitted that in view ofAthe judgments given in Charan
Singh's case (Supra) wherein the respondent had been
directed to regularise the applicants 1n their respective
offices where they had been working in accordance with

the ressrvation rostei for OBC and as per the DOP&]

(.

Scheme dated 10.8.93.
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12. As regards the earlier judgments are
concerned. the court has also found that when the earlier
oirders were passed in the OA by that time the scheme of
10.9.823 had not come into operation so that type ot order
wWas passed.

13. However, since the judgment given in Charan
Singh s case is with regard to similar situated persocn so
the same is binding on this court and | have no reason to

differ with same since the same is in line with the DOPF&]

< Scheme dated 10.8.83.
4. Hence, in view of the facts and above
discussion I hold that the applicanlts are alsc entilled
tc  the same relief and the respondents are directed to

reguiatrise the applicants agatinst the available post in
theit respective offices where they had been wo il ing ih
accordance with the DOP&T Scheme and as per the
reservation roster etc.

14 he OA s disposed of with the above

directions. No costs. ) qw/

{ RULDIFP SHINGH )
MENBERC JUDL )
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